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(M) Need for aliocatiag more fands in
the current Five-Year Plaa and
the Seveath Five-Ycar Plan for
over all development of Uttar
Pradesh.
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(iii) lnvestigation into the- malpractices
indulged in by blood banks
operated by private ageacies

SHRI K. LAKKPPA (Tumkur) :
Blood rcquired for transfusion to pati-
ents in cases of emergency is obtained
by the doctors from the blood banks
maintained by major hospitals or the
Indian Red Cross Society. Some blood
banks are operated by private agencies
also.

Blood is donated on voluntary basis
by donors to these blood banks and the
agencies operating the blood banks have
to observe certain rules laid down by
the bhealth authorities. The donors
should be in good health, should rnot be
minor. No one who has donated blood
once should be allowed to donate blood
again unless at least three months
elapse.

There have boen recent reports
abou: the gross violations of these
rules on the part of some private blood
banks, particularly those functioning in
Declhi ; in collecting blood. They have
been exploiting the poverty conditions
of some persons; who were induced,
to dosate blood many times in a month,
lomtimu‘we than once a day. Ths
prescribed. tests regarding the physical



